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CENTRAL ADWINISTRATIVE TRIBUWAL: BANGALORE
ORIGINAL APPLICATION NUMBER 19 OF 1993
DATED THIS THE 24TH DAY OF NOVEMBER,1993
Mr.Justice P.K.Shyamsundar, ..Vice-Chairman.

And

bir. V.Ramakrishnan, .. Member(A).

~ K.Kamalanabhan,

S/o late B.Durgappa, P
Aged 47 years, Superinteadent
of Police, iingerprint Bureau,
Cauvery Bhavan, V Floor,
Bangalore-500 009. : .. Applicant.
(By Advocate 5ri .i.darayanaswaiy)
v.
1. Union of India,
fidnistry of Howe Affairs,
by its Secretary, DPAR,
New Delhi.
2. The Cnairman,
Union Public Service Commissioun,
Shahajain Road, New Delhi.
3. The Govermient of Karnataka,
by its Chief Secretary,
Vidhana Soudha, bangalore.’
4, T.p.Doreswainy Naik,
Deputy Commiissioner of Police,
Hubli-bharwad.
5. S.k.Venugopal,
Additional Superintendent of Pulice,
Bangalore bistrict.
6. u.R.nadunani,
Additional Superintendent of Police,
Gulbarga. : .. Respondents,
{Uy standing Counsel Shri .i.S5.Padwarajaian for Rl & R2
& Standing Counsel Snri :i.i.iotigi for R3).

O KD iR

vir. Justice P.K.Shyamsundar, Vice-Chairuan:

After this matter was heard for some tiwme, Shri vi.Narayana-
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and circumstances of the case and to wmake a fresh request to
the Covernment of India to consider his case for promotion to
Y
A\

the 1ndian Police Service. we therefore, asked Mr. Narayanaswaiy

to ﬁﬁge,a written memo on record aund accordingly he has filed

a meso in writing to that effect. We have read and recorded

tne memo. In terms of the memo, we peruit the applicant to

‘withdraw tnis application so that he siay make an aumplified repre-

sentation to tne Government as wentioned in the meuno.

in the result, this application is cismissed as withdrawn

A

in terws of tune memo. If a representation as proposedlis maac

to the Government of India by the applicant on receipt tnereot
} .

the Government of India will dispose off the sawe within a

reasonable tiume suaject;tto any such representation beiny for-

warded to Government of India by the State Govermaent through

which it has to be necessarily cnannelled
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